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CENTRAL ADNINISTRATIVE tRIBAL 	
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BANGALORE BENCH 

APpLICATION NO. 

W.P..NO. 

App].iôant(sj 

Shri G. Loganathan 

To 

1. Shri C, Loganathari 
In8pector of. Central Excise 
K.R. Puram Range 
Cantonient Djijo 
Bangalore 

20, Shri Shantaram Sawant 
Advocate 
26/1 , lstCrosa 
Miller's Road 
Bangalore - 560 001  

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated: 5 SEP fto 
1091 	

_/88(f) 

Respondent(s) 

The Collector of Central Excise & Cuetoma, 
Bangalore 

Subject : SENDING COPIES OF ORDER PASSO.BV  THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above.sald'applicatjon(s) 	 29-8-88 
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191PUTY REGISTRAR 
End. : As above 	. 	 5c. 	. (JUDICIAL) 



4 ..  

BEFORE THE CENTRAL Ai)MINISTRATIVE T1IBUNAL 
BANGALORE BE!tH: BANGALORE 

DATED THIS THE TWENTY NINTH tAY OF AUGUST, 1988 

Present: Hon'ble Shri Justice K.S. Puttaswamy... Vice-Chairman 

Hon'ble Shri L.H..A. Rego 	 ... Member (A) 

• 	 APPLICATION NO. 191 OF_1988 

G. Loganathan, 
Sb Late M. Ganeshan, 
Major, Ccc: Inspector of 
Central Excise, 
K.R. Puram Range, 	 - 
Cantonment Dn., 
Bangalore. 	 Applicant 

(Shri Shantaram Sawant... .Advocate) 

Vs. 

1. The Collector of Central 
Excise and Customs, 
Central Revenue Building, 
jeen's Road, 

P.B. No. 5400, 
Bangalore-560001. Respondent 

This application having come up for hearing 

before this Tribunal to-day, Hon'ble Shri Justice 

K.S. Puttaswamy, Vice-Chairman, made the following _ 

ORDER 

This is anapplication made by the aoplicant 

Under section 19 of the Administrative Tribunals Ac,t, 

1985. 

The applicant who joined service as aLower 

\1.vision Clerk on 15.7.1956, secured.more than one 

' 	 ) promotion in his career and has retired from service 
S 	 . 	 3 

• on 31.5.1988 in the normal course. 	• * 

. . . .2/-. 



q 

..: 	2•:- 

3 	On the very last day he ha4to; retire 

from service, the Applicant had filed this application 

claiming for the following relief: 

"That a direction be issued to the depart-

ment to ref ix the seniority of this 

applicant and promote him in the cadre 

of Superintendent from the dae he 

Juniors are promoted. Furthei direction 

to give all further consequential benefits 

which re—entitled in law." 

Shri Shantaram Sawant, learnei counsel 

for the applicant, contends that this ii a fit 

case in which this Tribunal should acceDt every 

one of the pleas of the applicant, and rant him 

all the reliefs, notwithstanding that h had 

retired from service on 31.5.1988.- 

When analysed the applicant claims for 

refixation of his seniority and for a direction 

to promote him on the day his alleged juniors 

were promoted. The applicant had not given the 

details of promotions of his alleged j.niors and 

had not imp1ed them as party respordents. 

We are of the view that thisapplication, 

which is bereft of details and does no irnplead 

all the necessary parties, is liable to be so 

rejected. Even other'ise, we find that the 

seniority list prepared in 1987 ref lects 	an 

: 	\ 	earlier seniority list prepared as on 4.1.1972 
Cr C 

in the year 1972. If the earlier seniority list 
I,- 
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had not been challenged and had been allowed to 

become final, the applicant cannot legitimately 

complain against the later seniority list prepared 

in 1987 which op incorporated the earlier 

seniority assigned to him. 

We fail to see as to why the applicant 

should not have agitated the wrongs or injustices 

done to him when he was in service. We find no 

groun.is to admit this application. 

In the light of our above discussion, 

we hold that this application is liable to be 

rejected. We, therefore, reject this application 

at the admission stage, without notices to 

respondents. 
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